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Acid Plant, triple phosphate plant and 
phosphoric acid plant; and

(b) how much foreign exchange is 
anticipated to be saved on completion 
of modernisation and rationalisation 
.schemes?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) The Sindri Modernisa­
tion Scheme is being executed by the 
Planning and Development Division of 
the Fertilizer Corporation of India. 
The licence know-how, basic engineer­
ing and assistance in detailed engineer. 
Ing in respect of the ammonia plant of 
Sindri Modernisation is being supplied 
by M/s. Uhde of West Germany and in 
respect of urea plant by M/s. Techni- 
mont of Italy.

In addition to the Sindri Modernisa­
tion Scheme, a rationalisation project 
is also on hand at Sindri. The design 
and supply of imported equipment for 
sulphuric acid plant in the rationalisa­
tion scheme is being obtained from 
Bulgaria and in respect of the phos­
phoric acid plant from Belgium. The 
triple superphosphate plant has been 
designed by the Planning and Develop­
ment Division of the Corporation.

(b) With the commissioning of the 
Sindri Modernisation and rationalisa­
tion schemes, the saving in foreign ex­
change would be approximately Rs. 25 
crores per year at current fertilizer 
prices after allowing for the import of 
raw materials and maintenance spares.
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PAPERS LAID ON THE TABLE

Notification under Delimitation Act, 
1972 and Report on General E lec­
tions during 1974 to  Legislative  

Assemblies

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. V. A. 
SEYID MUHAMMAD): I beg to lay
on the Table—

0 ) A copy of Notification Nc. S.O. 
156(E) (Hindi and English versions) 
published In Gazette of India dated 
the 3rd March, 1976 making certain



2*2 Pupen Laid VAISAKHA. 21, 1888 (SAKA* 122%
corrections in the Delimitation Com- 
mission’s Order Hto. 41 dated the 24tfa 
May, 1975 in respect of the State of 
Punjab, under sub-section (2) of section 
11 of the Delimitation Act, 1972. 
[Placed in Library. See No. LT- 
10622/76].

(2) A copy of the Report (Hindi 
version) on the General Elections held 
during the year 1974 to the Legislative 
Assemblies of Manipur1, Nagaland, 
Orissa, Uttar Pradesh and Pondicherry 
—Statistical. [Placed in Library. See 
No. LT-10823/76].

A nnual  report &  A ccounts of ONGC 
for 1974-75 & Review  on  the Report

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): I beg 
to lay on the Table—

<1) A copy of the Annual R'eport to­
gether with the Audited Accounts 
(Hindi and English versions) of the 
Oil and Natural Gas Commission for 
the year 1974-75 and of Us subsidiary 
company Hydrocarbons India Private 
Limited, New Delhi, for the year l!)74, 
under sub-section (4) of section 23 
read with sub-section (4) of section 
22 of the Oil and Natural Gas Com­
mission Act, 1959.

(2) A copy of the Review (Hindi and 
English versions) by the Government 
on the above Report. [Placed in Lib- 
rary. See No. LT-10824/76].

R a ilw a y s  (W are-H ousing  and  W har­
fage) T hird A mdt. Rules, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): I  beg to lay on the
Table a copy of the Railways (Ware­
housing and Wharfage) Third Amend­
ment Rules, 1976 (Hindi and English 
versions) published in Notification No. 
S.O. 1504 in Gazette of India dated the 
24th April, 1976, issued under section 
47 of the Indian Railways Act, 1890. 
[Placed in Library. See No. LT- 
10825/76].

12J0 hr*.

DEMANDS* POR -GRANTS, 1976-77— 
Contd.

M in istry  or Steel and M ixes—Contd.

MR. SPEAKER: The House will
now take up further discussion and 
voting on the Demands for Grants 
under the control of the Ministry of 
Steel and Mines. Out of 4 hours allot­
ted, 1 hour 20 minutes have been taken. 
The balance is 2 hours 40 minutes. I 
shall call the Minister at 2 O’clock so 
that he may finish in 40 minutes.

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)- I also 
want to intervene.

MR. SPEAKER: You can do so
earlier. I shall call the minister at
2 o’clock. Shri Jagannath Mishra
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"■Moved with the recommendation of tM President.


